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widely belived that one of the main
cause of the distress is the neutralisa-
tion of tax concessions given to this
sector by wide-spread tax evasion at
the processing stage. There is thus a
near unanimous view in favour of trans-
ferring the excise duty from the fabrics
to the yam, which | share. However, in
the case of man-made fabrics the entire
duty is by way of additional excise duty
inlieuof sales tax. Therefore, any change
inthe duty structure can be m.ade only in
consultation with the States | propose
to consult the Chief Ministers in this
regard™.

(c) In the Inter-State Council meeting
held in October, 1990, the proposal to shift
the additional excise duty on fabrics to the
yam was discussed and it was decided to
shift the duty to the yarn stage. However,
subsequent to this, some of the State Gov-
emment have expressed strong reserva-
tions in the matter and a suggestion has
been made to keep the proposal pending
and to discuss the matter afresh in the next
Inter-State Council meeting. The issue would
thus, require further consultation with the
State Governments.

(Transiation)

Problem of Drinking water in Ramgarh
Cantonment Area

277. SHR! BHUBANESHWAR
PRASAD MEHTA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether there is acute problem of
drinking water in Ramgarh Cantonment area
in Hazaribagh district of Bihar;

(b) whether the Government have re-
ceived any proposal from the Ramgarh
Cantonment Board for solving the drinking
water problems and
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(c) if so, when the requisite funds are
likely to be sanctioned by the Government
for the purpose?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Yes, Sir.

() and (c). A scheme of Ramgarh
Cantonment Board to provide water in four
out of seven wards of the Cantonment at an
estimated cost of Rs. 69.66 lakhs was ap-
proved and sanctioned as special grants-in-
aid in 1985-86. The scheme is under imple-
mentation by the Public Health Engineering
Department, Government of Bihar.

(English)

Maintenance of National Highways

278. SHRI ASHOK ANANDRAO
DESHMUKH: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) the total length of tar and cement
roads on National Highways, separately;

(b) the steps being taken for proper
maintenance of these roads; and

(c) the expenditure incurred on their
maintenance during the last three years,
year-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY): (a) Out of the
total 33,689 km. length of National High-
ways, 625 km are missing links or having low
grade unsurfaced pavement. The balance
lengthis having basically blacktopped (tarred)
surface except for very few short lengths
having old concrete pavement which are
gradually being converted to blacktopped
surface.
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(b) and (c). The maintenance/upkeep of
the National Highways is being carried out
inter-alia based on the requirements of
material and labour, width and type of road
surface, traffic intensity, physical and cli-
matic conditions etc. within the overall availa-
bility of funds. The expenditure incurred for
maintenance/repairs of the National High-
ways during the last three years is given
below:

AGRAHAYANA 1, 1913 (SAKA)

Year Expenditure for
maintenance/repairs
1988-89 Rs. 146.35 crores
1989-90 Rs. 158.96 crores
1990-91 Rs. 169.29 crores

Waiving of Demurrage Charges from
Users of Major Ports

279. SHRi ASHOK ANANDRAO
DESHMUKH: Willthe Minister of SURFACE
TRANSPORT be pleased to state:

(a) the amount of demurrage charges
from the port users of Major Ports waived
during the last three years, year-wise; and

(b) the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHR!I JAGDISH TYTLER): (a) The total
amount of demurrage charges waived by the
11 Major Ports to the port users during the
last three years is as under:

(Rs. in lakhs)
1088-89 1989-90 1990-91
1102.21 4846.67 1714.92

(b) A number of reasons such as strikes
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in Ports, malfunctioning of equipments in
Ports and delay in custom’s clearance from
the basis for such waivers.

Road safety Measures

280. SHRI ASHOK ANANDRAO
DESHMUKH: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) the names of the Members of the
National Road Safety Council;

(b) the details of funds spent on road
safety programme in 1990-91 and 1991-92
so far;

(c)thereasons for giving a low priority to
safety for transport workers; and

(d) the details of new measures pro-
posed to be taken by the Government for
road safety?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) The National
Road Safety Council was constituted with
official Members on 16th May, 1991. The
details of the official Members of the Council
are given in the attached Statement-l No
decisions on nomination of non-official
Members has been taken.

(b) An amount of Rs. 16,92,710/ (final)
was spent for furtherance of road safety
programmes during 1990-91. An amount of
around Rs.3.5 lakhs has so far been spent
during the current financial year.

(c) Government have not placed a low
value on safety for transport workers.

(d) The measures taken/proposed to be
taken by the Central Govt./State Govern-
ment are given in the attached Statement-|l.



